
CENTRAL ADniNlSTRATI\£ TRIBUNAL, DABALPUR BENCH, 3ABALPUR 

O r i g i n a l  A p p l i c a t io n  No, 595 o f  2OO4 

3 a b a lp u r ,  t h i s  t h e  29th  day o f  Duly,  2004

Hon*fale Shri  M.P, S ingh ,  Vice Chairman 
H on 'b la  S h r i  Wadan Wohan, J u d i c i a l  Member

3*L. Sahu, son o f  Shr i  (L a te )
R*L» Sahu, aged about 61 years»
S tore  Keeper,  Gr'# I I  (R e td * ) ,  
r/ o‘« 1207, Oayanagar ,  /Garha Road,

O abalpur ,  l^.P.  ̂ A pp l ican t

(Sy Advracate -  Shr i  Pradeep Sahu on b e h a l f  o f  Sh r i  Gopi 
C houras ia )

V e r s u s

1’, Union of I n d i a ,  through
i t s  S e c r e t a r y ,  M in is t ry  o f  
Science and Technology,
Department o f  Survey of  I n d i a ,
New Delhi>

2V su rv e y o r  ( ^ n a r a l  of  I n d i a ,
Su-rvey o f  I n d i a ,  I I I ,  S a r k a l a ,
Oehradun.

3V D i r e c t o r ,  Survey o f  I n d i a ,
C e n t ra l  C i r c l e ,  Vi jay  N agar ,
D ab a lp u r ,  W*P.

4'* S u p e r in ten d en t  Surveyor ,  P a r ty
No# 88 C e n t r a l  C i r c l e ,  Survey of
I n d ia ,  Id-Gah B h a t t a ,  Near 
C orpo ra t ion  U a te r  Tenk, Sunder
Nagar, Raipur (CG)« • • • •  Respondents

0-R^D E R (O ra l )

By S inoh i  Vice Chairtnan -

By f i l i n g  t h i s  O r i g i n a l  A p p l i c a t io n  the  a p p l i c a n t

h a s  c la in e d  the  f o l l o u i n g  main r e l i e f s  :

”i iV  t o  d i r e c t  the re s p o n d e n t s  to d e c l a r e  the 
a p p l i c a n t  a s  permanent em ployee ,

i i i ^  to  d i r e c t  the re sponden t  t o  pay a l l  consequen­
t i a l  b e n e f i t s ,  f i x a t i o n  o f  pens ion  and o t h e r  r e t i r a l  
dues a s  a permanent e m p lo y e e ,”

2 ,  The b r i e f  f a c t s  of t h e  case a re  t h a t  t h e  a p p l i c a n t  

u a s  a p p o in te d  a s  S to re  Keeper u i t h  th e  r e s p o n d e n t ' s  

Department*. He uas  proceeded a g a i n s t  by th e  Department and



on conclusion of the d^artmentai enquiry, penalty of 

renoval from service was imposed on the applicant. He filed  

0A  No. 459/1987, whereby the Tribunal vide its order dated 

14th Decanber, 198 9# disposed of the OA by setting aside 

the impugned order and the applicant was reinstated* There­

after h e  was retired from service on 1 .2  , 20 0 3 . 3y filing 

this OA the applicant is  seeking direction to declare him a 

permanent employee. In this regard he has filed  a rq>resen- 

tation dated 9 .12 .200  3 (Ann©cure A-3) which has not yet bean 

decided by the respondents.

A
3. in th e circumstances, we aeon it appropriate to 

direct the respondents to decide the representation of the 

applicant by passing a speaking, detailed and reasoned 

order within a period of three months frccn the date of j 

receipt of copy of this order. We do so accordingly. The 

applicant is  directed to said a copy of this order as well 

as the copy of the petition to the responaaits immediately.

4 .  Accordingly, the Original application stands disposed

r of at the admission stage i t s e l f .
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